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Pathological Tests in CGHS Dispen- 
saries 

3328. SHRI MADAN LAL 
KHURAXA : Will the Minister of 
dE.4LT.H AND FAMILY WEL- 
FARE be pleased to state : 

(a) whether pathological tests in 
.he CGHS run clinics and dispensaries 
lave been discontiiiued from February 
199 1 onwards; 

(b) if so, the reasons therefor; 

(c) u hether the CGHS be~eficiaries 
]as been put to inconvenience and 
iifficulties as a result thereof: and 

(d) if so, the steps the Government 
~ropose to take to continue patholo- 
;ical tests in CGHS dispensaries ? 

THE MlhlSTER OF SIATE 
I l iE MINIS'IRY OF HEALTH AND 
t:Ahll~Y WELFARE (SHRIM!ITI 
I. K. THARADEVI SIDDHAK- 
THA) : (a) and (b) Palhol~gy labora- 
dries in Central Government ileaiih 
icheme have been functioning and 
w e  been conducting all tests for 
which facilities are available. HOW 
:vet Blood Sugar and Serum Chokh- 
rol tests were not conducted from 4th 
;ebruary, 1991 to 18th February, 
1991 and 26th February, 1991 to 3rd 
4pri1, 199 1 at Central Government 
qealth Scheme Polyclinic Kasturba 
Vagar-I. Blood Sugar test was not 
mducted for about a week at Mater- 
7ity and Gynae. Hospital, Rama 
Lrishna Puram, Dr. Zakir Hussain 
Road, Chitra Gupta Road laboratories 
n April, 1991 due to non-availability 
~f Chernicals/Reagents!, However, 
hese tests are being done in all the 
iispensaries now. 

(c) and (d) As stated above the 
aforesaid Pathological tests have since 
been started again. 

Improvement of Services in Hospitals 
and CGIB Dispensaries 

3329. SHRI MADAN LAL 
KHURANA : Will the Minister of 
HEALTH AND FAMliY WEL- 
FARE be pleased to state : 

(a) whether the Union Government 
propose to improve the medical ser- 
vices in Central Government Hospiia!~ 
and CGHS Dispensaries in Delhi, and 

(b) if so, the details of the steps 
taken to improve the services ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FA341 LY WELFARE (SHRiMATI 
I>. K. THARADEVI SIDUHAR- 
TtLZ) : (a) and (b) Within the avail- 
able r:source allocations, every possi- 
ble eftoris :i made, as a continuing 
process, to improve the services in 
I-jospitals. There has been a consider- 
able improvement in the services 
prnvided to the patimts in the hospi- 
t31s in the last few ycars. Latesl life 
sati~:g eq~ripinents have bcm procured 
and emergency services are available 
roui~d the clock. All t k  servlces are 
free. Life saving and essential medi- 
cines are also given frec iu tie indoor 
patients in the wards and the casualty 
department. So far as the CGdS benr- 
ficiaries are concerned, considering the 
difficulties faced by them in Delhi, 
CGHS authorities have appointed local 
chemists in various localities in place 
of Super Baar. Appointment car these 
Chemists haw h d ~ e u  in improvirg 
the supply of medicines to the CGHS 
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beneficiaries. For CGHS beneficiaries, 
routine X-ray facilities have also been 
made available in Central Secretariat 
Health Check-up Centre. 

Unauthorised Construction on Public 
Land 

3330. SHRI MADAN LAL 
KHURANA : Will the Minister of 
URBAN DEVELOPMENT be pleased 
to state : 

2. F.I.Rs. lodged during 
1-4-1986 to 31-7-1991-1919 

3. Properties sealed during 
1-6-1986 to 31-7-1991-990 

Departmental action is taken against 
the erring st& if any instance of negli- 
gence or derelection of duty is found. 

Facilities in Nursing Homes, Clinics 
and Private Hospitals in Dehi 

(a) whether area officer of civic 
body is responsible to check the un- 3331- SHR1 MADAN LAL 
authorised construction and encroach- KHURANA : Will the Minister of -~.~-- ----. ~ . 

merits on public land; and HEALTH AND FAMlLY WEL- 
(b) if so, the reasons for the large F m  be pleased to state : 

scale unuuthorised construction and (a) whether several private hospitals 
encroachments hdVillg taken piace in  and clinics in the country had inlport- 
~ ~ l h i  and the action against the per- ed duty free expensive medical equip- 
sons responsible ? nient with an assurance to provide free 

treatment to poor patients to which 
THE MINISTER OF STATE IN they never provide; 

THE MINISTRY OF URBAN (b) if so, the steps taken by the 
DEVELOPMENT (SHR1 M. Government to ensure availability of 
ARUNACHALAM) : (a) Yes, Sir. requisite facilities to the poor patients 

(b'j Unauthorised construction/en- 
croachment is a continuing problem. 
As and when such cases are detected 
by the civic bodies, appropriate Icgal 
action, including lodging of F.I.R. 
and sealing of such properties, etc. as 
per the provisions of Law is taken with 
a view to remove encroachments! 

frek of cost from such hospitBls and 
clinics; 

(c) if SO, whether there is any pro- 
posal to link all these private hospitals 
and clinics with the Government hos- 
pitals which could refer the patients to . 
these hospitals for examination and 
treatment: and 

unauthorised constructions. It has not 
been possible to take demolition or (d) if so, the details thereof ? 

penal action in every case due to va- 
rious constraints such as stay orders 
from courts, public resistance and non- 
availability of police. The Municipal 
Corporation of Delhi has reported the 
following action taken by it. 

1. Number of cases in which 
demolition action has been 
taken-12862 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI- 
MAT1 D. K. THARADEVI 
SIDDHARTHA) : (a) to (d) Diec- 
tor General of Health Services issues 
Customs Duty Exemption Certificates 
to private hospitals and clinics to 
import of medical equipment5 in terms 


